
 

1 
 

REPORT OF JOINT COMMITTEE CONSTITUTED AS PER THE 

DIRECTION OF NGT (SZ) DATED SEPTEMBER 27, 2021 IN THE 

MATTER OF ORIGINAL APPLICATION NO. 158 OF 2021 TITLED 

TRIBUNAL ON ITS OWN MOTION Vs. UNION OF INDIA & ORS. 

 

1.0 Preamble  

The National Green Tribunal (NGT) Southern Zone, Chennai in the 

matter of O.A. No. 158 OF 2021 titled tribunal on its own motion vs. 

Union of India & Ors. issued an order dated 27.09.2021stating that: 

… “We feel it appropriate to appointed a Joint Committee comprising 

of (i) a Senior Officer from the Ministry of Environment, Forests & 

Climate Change (MoEF&CC), New Delhi, (ii) a Senior Officer from the 

National Board for Wildlife, New Delhi, (iii) a Senior from the Wildlife 

Institute of India, Dehradun and (iv) Principal Chief Conservator of 

Forest (Head of Forest Force) Telangana to inspect the area in 

question and submit a report to this Tribunal on the following aspects: 

a. Whether the entire stretch of forest area now proposed for widening 

is required for carrying out the project and whether any reduction can 

be possible. 

b. Whether there is any possibility of reducing the number of trees to 

be cut. 

c. Whether the possibility of restricting tree cutting to one side of the 

forest area to reduce the number of trees to be cut, instead of cutting 

on both sides of the road, if they want only to provide paved 

shoulders to meet certain contingencies alone. 

d. Whether the precautions suggested by the committee whichgranted 

permission are sufficient to meet the  man-animal  conflict and also  
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likely impact on the wildlife which are likely to pass through this area 

and if not, what are all the additional conditions (if any) to be imposed 

for this purpose. 

e. Instead of making afforestation in another area, consider the 

question of tree plantation being made on either side of the proposed 

widening area itself as required under the National Highways 

Authority of India Act, 1988, so as to improve the green cover inside 

the forest and minimise the disturbance to the ecosystem and in 

particular the wildlife in that area. 

f. If any other precautionary measures are required to be adopted for 

the purpose of safeguarding the interest of wildlife, the committee can 

also suggest such measures to be carried out by the user agency. 

The Principal Chief Conservator of Forest (Head of Forest Force), 

Telangana will be the nodal officer for co-ordination and also for 

providing necessary logistics for this purpose. 

The committee is directed to submit the report to this Tribunal on or 

before 09.11.2021 …” 

 

2.0 Constitution of the Joint Committee 

As per Hon’ble NGT order, The Principal Chief Conservator of Forest 

(Head of Forest Force), Telangana is the nodal officer for co-

ordination and providing necessary logistics for this purpose. In 

compliance to NGT order dated September 27, 2021; GOI, 

MoEF&CC, GOI, ROHQ Divn., New Delhi and WII, Dehradun vide 

Letter No. WII/Dean/2020, dt. 11-10-2021 and vide Letter No. 12-

17/2016-NTCA, dt. 14-10-2021 respectively have nominated team 

members. Based on the nomination received from the concerned 

organization, PCCF (HoFF), Forest Department, Government of 
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Telangana  vide Letter no. 816/2021/FCA-1 dated October26 2020  

constituted a Joint Committee (Annexure ), comprising the following 

members: 

1. Smt. R. Sobha, IFS., P.C.C.F. & HoFF, Telangana  

2. Sh. Rohit Tiwari, IFS, IGF (Wildlife), MoEF&CC 

3. Sh. N.S. Murali, IFS, IGF, NTCA 

4. Dr. R. Suresh Kumar, Scientist – E, WII 

 

The Hon’ble NGT in its order dated September 27, 2021 directed the 

Principal Chief Conservator of Forest (Head of Forest Force), 

Telangana to make necessary arrangements for providing necessary 

support for stay and other transport facilities for the officers coming 

from outside the State as part of the committee to carry out the 

directions issued by NGT. 

The Joint Committee, over a course of two days, viz., 30th and 31st 

October 2021, undertook site inspection of the entire stretch of the 

instant road, held discussions, verified records and on 01.11.2021, 

finalised the report. The Site inspection and meetings photographs 

are enclosed as Annexure I. 

 

2.1 Terms of References (ToR) of the Joint Committee 

The following are the ToR of the joint committee: 

a. To inspect the area in question and submit a factual report 

with suggestions whether the entire stretch of forest area now 

proposed for widening is required for carrying out the project 

and whether any reduction can be possible. 

b. Whether there is any possibility of reducing the number of 

trees to be cut. 
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c.  Whether the possibility of restricting tree cutting to one side of 

the forest area to reduce the number of trees to be cut, 

instead of cutting on both sides of the road, if they want only 

to provide paved shoulders to meet certain contingencies 

alone. 

d.  Whether the precautions suggested by the committee which 

granted permission are sufficient to meet the man-animal 

conflict and also likely impact on the wildlife which are likely 

to pass through this area and if not, what are all the 

additional conditions (if any) to be imposed for this purpose. 

e.  Instead of making afforestation in another area, consider the 

question of tree plantation being made on either side of the 

proposed widening area itself as required under the National 

Highways Authority of India Act, 1988, so as to improve the 

green cover inside the forest and minimise the disturbance to 

the ecosystem and in particular the wildlife in that area. 

f.  If any other precautionary measures are required to be 

adopted for the purpose of safeguarding the interest of 

wildlife, the committee can also suggest such measures to be 

carried out by the User Agency 

g.  To submit the detailed report to the Tribunal on or before 

09.11.2021.  

 

3.0 Background  

Based on the newspaper report of The New Indian Express dated: 

18.06.2021 captioned   “TS: 3K trees risk being axed for Road 

widening project”,   the Hon’ble  NGT took suo moto cognizance  
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mentioning that the newspaper report stated that the said area is 

part of the Eco Sensitive zone (ESZ) of Kawal Tiger Reserve.  

a. The Regional Officer, Ministry of Roads Transport & Highways, 

Hyderabad (MoRTH) (User Agency) vide Lr.No.RW/HYD/JB-

56/NH(O)/Cor, dated 08-03-2021 has submitted the proposal 

in F(C)Act, 1980 format for diversion of 17.498 ha of forest 

land (12.840 ha  of Nirmal Division and 4.658 ha of Khanapur 

Division) for widening of NH-61, duly justifying that there is no 

alternative road and uploaded the proposal in the Ministry’s 

website with Unique No. FP/TG/ROAD/126851/2021. 

b. Out of the 7.739 km of road passing through RF, an extent of 

3.926  km is passing through the middle of the RF where 

diversion is required on both sides of the existing road and for 

remaining 3.812 km diversion is required only on one side as 

the other side of the road is Revenue / Government land. 

c. The proposed road is falling in Mamda, Dimmadurthy and 

Maskapur Reserved Forests. The number of trees to be cut in 

the forest area proposed for diversion is 3054 and number of 

trees to be cut outside forest area is 2291, totalling to 5345. So 

far not a single tree has been felled.  

d. Regional Empowered Committee, Chennai, MoEF&CC, 

Government of India has recommended the proposal for 

issuing of Stage – I approval subject to the conditions 

applicable to such road projects under Forest (Conservation) 

Act,1980, Forest (Conservation) Rules,2003/2014/2017, 

guidelines, clarifications & amendments issued therein by 

MoEF&CC, GOI. Accordingly, Stage I (in-principle) approval 

has been granted vide F.No.4-TSB186/2021-HYD/45, 

Dt.18.08.2020. (Annexure II) 
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e. PCCF (HoFF) Telangana had requested Regional Office, 

MoRTH, Hyderabad for nominating officials to accompany the 

Joint Committee during its visit to the NH-61 site and provide 

information about the Forest Diversion proposal. The 

committee members along with the following officials inspected 

the NH 61 forest diversion site on October 30, 2021and had 

detailed deliberation on October 30, 2021 and October 31, 

2021.  

Forest Department: 

i.      Sri. C. P. Vinod Kumar, IFS, Chief Conservator of 

Forests & Field Director Project Tiger, Kawal Tiger 

Reserve, Nirmal 

ii.     Sri. Vikas Meena, IFS, District  Forest Officer, Nirmal 

iii. Sri. Siddharth Vikram Singh, IFS, Forest Divisional 

Officer, Nirmal 

iv.     Sri. U. Koteswara Rao, SFS, Forest Divisional Officer, 

Khanapur 

v.      Concerned Forest Field Staff 

User Agency: 

vi. Sri. Ch. Kantha Rao, Executive Engineer (R&B), NH 

Division, Perkit, Nirmal and concerned NH Division 

staff 

vii. Sri. Subodh Kumar, Executive Engineer, Regional 

Office, MoRTH, Hyderabad 

viii. Sri. Tatineni Ugesh, Asst. Executive Engineer, 

Regional Office, MoRTH, Hyderabad 
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3.0 The Committee inspected the area in question, 

interacted with the concerned forest officials and the User 

Agency, examined records, discussed and submits the 

following report point wise before the Hon’ble NGT. 

 

3.1 Observations about whether the entire stretch of 

forest area now proposed for widening is required for 

carrying out the project and whether any reduction 

can be possible. 

 

a. The road section from Nirmal to Jagtial via Khanapur, 

passing through the forest area is in existence with 

varying width from 5.5m to 7m since 1950s and various 

road development works have been undertaken in 

past.The traffic has substantially increased since this 

road provides direct connectivity for the traffic coming 

from the Maharashtra. The said section from Nirmal upto 

Jagtial has been notified as National Highways on 

23.06.2017 to cater to the increased vehicular traffic and 

also to the traffic emanating from Maharashtra towards 

Jagtial via Nirmal. Subsequent to the notification as new 

National Highway NH-61, the Central Government has 

undertaken to improve the road from Nirmal to 

Khanapur in the first phase as per NH standards. This 

road NH-61 from Nirmal to Khanapur and further 

terminating at Jagtial on NH-63, is a link road, which 

provides connectivity to the North western part of 

Telangana and also to the North Eastern [NH-63] and 

South Eastern part [NH-563] of Telangana.  
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b. The existing road is of inadequate width to carry the two-

way traffic which has posed road user safety concern. 

Therefore, the proposed widening of the entire stretch is 

required. The widening is proposed by MoRTH over a 

length of 21.1 km including 7.739 Km in forest reach 

and balance 13.361 km in non-forest reach. The 

Committee considered that the standard 30m ROW 

[proposed 20m in the instant forest diversion proposal] of 

National Highways consist of other provisions such as 

width provided for dedicated utility corridor, which 

however, was considered as a component that could be 

avoided atleast in the forest stretch. The committee 

further explored the possibility of alternative alignment 

in addition to reduction in width wherever technically 

possible in consultation with the MoRTH authorities 

during the site inspection. After the assessment of the 

field situation and appreciating the technical 

requirements, the Committee feels that this alignment in 

the forest stretch is unavoidable but the area for 

diversion could be reworked by limiting the width at 

some stretches to bring the area under diversion to 

barest minimum.  

 

c. After considering the traffic density, minimum 

requirement for NH widening, the Committee deliberated 

on further reduction of the ROW. The Committee 

recommended reduction of width from 20m proposed to 

17m [8.5m on either side of the centre line over the 

length of 2.022 km between Km 688+310 to Km 

688+640, Km 696+620 to 697+250, and Km 698+600 to 
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699+655]. The MoRTH representatives have agreed to the 

recommended reduction of width during the inspection 

and stated that this would not compromise the technical 

requirements of road safety (Annexure III). With this 

agreed reduction in width, 188 trees will be saved from 

being felled. Wherever Animal Under Passes (AUPs) are 

already recommended by the State Government and 

approved by the MoEF&CC in Stage I, the width of the 

road will remain 20 m for accommodating the design of 

the AUPs. 

 

In view of the above and in the considered opinion of 

the Committee, this is the barest minimum forest 

landrequiredfor diversion keeping in view the 

interest of forest, wildlife and the requirement of 

land for NH widening keeping the road user safety. 

 

3.2 Observations about whether there is any possibility 

of reducing the number of trees to be cut. 

 

a. It is submitted that the initial proposal was actually for 

an extent of 17.498 Ha as uploaded in the portal by the 

User Agency for a uniform width of 30 m from the 

existing 10 m. The area proposed for diversion was 

reduced to 13.495 Ha by limiting the width to 20m in the 

forest stretches after the joint field inspection with User 

Agency and forest department before submission of the 

proposal to Government of India. By this exercise and 

intervention by the forest department in the interest of 

forest and wildlife, already it had been ensured that there 

is considerable reduction in the area as well as the 
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number of trees required to be felled.  It is ascertained 

from the records during the site inspection that initial 

diversion proposal for 17.498 ha involved   4,385 trees in 

forest area to be felled which had been reduced to 3,054 

numbers by the time the proposal was submitted to 

Government of India for 13.495 Ha. Thus saving 1331 

trees from being felled.  

b. As stated in 3.1 c, on reduction of width from 20 m to 17 

m at certain stretches, 188 number of trees are further 

being saved. 

 

3.3 Observations about whether the possibility of 

restricting tree cutting to one side of the forest area to 

reduce the number of trees to be cut, instead of cutting 

on both sides of the road, if they want only to provide 

paved shoulders to meet certain contingencies alone. 

 

a. At three stretches, the existing road has forest of almost 

similar tree density and composition on both sides [from 

Km 683.690 to 684.592; Km 690.690 to 692.715; Km 

693.690 to 695.060]. This totals to a length of 4.297 km. 

Given this situation, the objective of restricting tree 

cutting may not be achieved by shifting the alignment of 

widening to any one side. 

 

b. At two stretches, the existing road has forest on one side 

[from Km 688.310 to 688.647; Km 696.550 to 699.655]. 

This totals to a length of 3.442 km. Restricting the 

diversion to only one side would lead to change in 

curvature of the existing straight alignment of road and  
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would also require more land. Given the small length of 

the road this will introduce blind curves in the instant 

stretches which will be geometrically deficient and likely 

to pose safety threat to road users. 

 

c. It is also observed that at select road stretches where 

forest land is only on one side of the proposed road, the 

tree growth on the non-forest land is similar to the 

growth on the forest land.   

 

d. In the road stretch from 688.310 to 688.647 km, the 

forest is adjacent to the Mamada town where already 

permanent structures are existing along with a big 

Mamada Tank (waterbody). Due to this limitation in the 

field, changing the alignment of the road is not 

technically possible.  Again in the road stretch from Km 

696.550 to 699.655, the presence of Saraswati Canal 

running parallel to the road which is along the boundary 

of the Reserve Forest (RF) does not allow change in road 

alignment so as to avoid the forest land. 

 

Based on the above, the committee after field 

inspections, assessment and discussions with the 

MoRTH Authorities is of the considered opinion that 

in the existing stretch there is no possibility of 

restricting tree cutting to one side of the forest area 

to reduce the number of trees to be cut. 

 

3.4 Observations about whether the precautions 

suggested by the committee which granted permission 



 

12 
 

are sufficient to meet the man-animal conflict and also 

likely impact on the wildlife which are likely to pass 

through this area and if not, what are all the 

additional conditions (if any) to be imposed for this 

purpose. 

 

It is seen from the records provided during the site 

inspections that initially the proposal submitted by the 

State Government to Government of India had included a 

mitigation proposal for Rs. 288.621 lakhs for an 

implementation duration of 3 years at the cost of User 

Agency. The MoEF&CC while processing the proposal for 

stage I had imposed a condition that this should be 

revised for implementation spread over 10 years instead 

of the proposed 3 years. It is seen that the same has 

been revised and approved by the Chief Wildlife Warden, 

Telangana with a total outlay of Rs 1021.00 Lakhs 

(Annexure IV). The committee has referred to the said 

document on mitigation measures. The document 

referred prescribes broadly the following measures; 

1. To facilitate movement of wild animals in the area, a 

total of 07 animal under passes are proposed 

(Annexure V). The length of each animal under pass 

is 30.00 m with single span and height of 2.75 m. 

2. It includes the measures for habitat improvement, 

protection, measures to minimize man animal conflict 

and awareness programs. 

3. It also proposes a chain-link fencing to be erected on 

either side of the passages on both sides of road to a 
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length of 100 m in a funnel shape for guiding the 

wildlife towards animal under passes.  

4. The plan mandates the User Agency to camouflage the 

underpass with local species to make it look 

homogenous with the nearby landscape.The user 

agency shall clear all the debris at the underpass and 

surrounding area immediately after the work 

completion and also periodically every 04 months.   

5. The User Agency is required to install signages 

showing animal crossing points and ensure speed 

limit signages of 30 kmph in forest stretches. In 

addition to this, the speed control structures such as 

rumble strips as is done in NH shall be placed at every 

01 km of road passing through Forest. 

6. The User Agency has given an undertaking for 

depositing the required amount towards this for 

implementation of mitigation measures(Annexure VI). 

 

The committee considers that the mitigation 

measures suggested while granting permission to 

minimise man-animal conflict and also likely impact 

on wildlife which are likely to pass through this area 

are sufficient. 

 

3.5 Observations about Instead of making afforestation 

in another area, consider the question of tree 

plantation being made on either side of the proposed 

widening area itself as required under the National 

Highways Authority of India Act, 1988, so as to 

improve the green cover inside the forest and minimise 
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the disturbance to the ecosystem and in particular the 

wildlife in that area. 

 

a. It is submitted that, after exploring all the forest stretches 

where diversion is proposed and the nearby forest areas, the 

committee submits that there are no blank spaces not only 

adjoining the area proposedfor widening but also in the 

immediate Reserve Forest (RF) Blocks. Wherever small 

blanks are available, in the nearby RF blocks, they are 

being utilised for translocating the eligible trees from the 

diverted area avoiding long distance transportation and 

stress to ensure successful establishment of the 

translocated trees.  

 

b. It is also proposed, in addition to the Compensatory 

Afforestation (CA), to undertake gap planting with double 

the number of trees to be felled in the proposed area for 

diversion in the small available blanks in the nearby RFs 

with the native wildlife compatible forestry species (mainly 

wild fruit tree species), in addition to planting of 

translocated treesas a part of wildlife mitigation measures. 

This is essentially to enrich the landscape by improving the 

habitat from the wildlife point of view and to minimise 

possible disturbance to the ecosystemby this developmental 

activity. 

 

c. Compensatory Afforestation is planned in the Double 

Degraded Forest Land in Kanki Beat of Sirpur Range of 

Kagaznagar Division in KB Asifabad District. The proposed 

CA land is in the Tiger Corridor area of Kawal Tiger Reserve 
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and will be afforested with wildlife compatible and native 

forest species as learnt during the inspection. 

 

3.6 Observations about any other precautionary 

measures are required to be adopted for the purpose of 

safeguarding the interest of wildlife, the committee 

can also suggest such measures to be carried out by 

the user agencies 

 

The mitigation measures suggests that a wildlife biologist 

will be appointed. The committee recommends that the 

biologist should undertake systematic monitoring of 

wildlife to understand their movements and use of the 

area where the proposed road widening is planned. This 

monitoring is required to be carried out during the 

construction and post construction phase. The 

information generated will be helpful in determining the 

impact of the road widening works if any and will provide 

an opportunity for applying corrective measures if any, in 

the interest of wildlife. This monitoring will help in 

understanding the adaptability of the wildlife to the 

design and location of the underpass. Besides this, it is 

proposed to deploy canopy bridges (rope bridges) at 

select locations to facilitate the movement of monkeys in 

the area.  

The Committee considers it relevant to respectfully 

submit the following regarding the status of the Eco 

Sensitive Zone (ESZ) of Kawal Tiger Reserve with reference 

to the instant suo motto petition concerning the road 

widening proposal. 
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Annexure I: Photographs of Site inspections and meetings by Joint 

Committee. 

  

Meeting of the members of the 
committee with MoRTH and 

Forest Officials on 30.10.2021 

Meeting of the members of the 
committee with MoRTH and 

Forest Officials on 31.10.2021 

  

Field visit by the members of the 
joint committee 

Field visit by the members of the 
joint committee 

  

Field visit by the members of the 
joint committee 

Field visit by the members of the 
joint committee 
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Trees marked with Green colour serial number are proposed 

for felling, Blue colour serial number not proposed for felling 

due to width reduction and tress proposed for translocation 

marked with white band. 

  

Water body- Mamda Tank beside 

the Road 

Saraswathi canal along the 

road 

  

Similar type of vegetation 

existing in forest area on both 

the sides of the road 

Dense tree growth existing 

on non-forest land along the 

road 
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